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Settilll up. Natioaal Natritloa 
Board 

6330. SHRI SATYAGOPAL 
MISRA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether there is any proposal 
under the consideration of Gov~rnment 
to set up a National Nutrition Board; 

(b) if so, details thereof; and 

(c) if not, the reasons therefor '? 

THE MINISTER OF FOOD AND 
CIVIL SUFPLIES (RAO BIRENDRA 
SINGH}: (a) to (c): A Food and 
Nutrition Board was set up by the 
Ministry in 1964. The Board is 
mainly an advisor) body for rend ring 
advice on nutritiQn and allied matters. 
The members of th~ Board are from 
the Ministries of Food and Civil 
Suppl ies, Agriculture and Rural 
Development, and Health and Family 
Welfare, besides experts from the 
National Institut e of NutCltion, 
Hyderabad, Central Food Technologi-
cal Research InstiiUte, Myso"e and 
certain other organisations. 

The Ministry does not have any 
proposal to set up another Board. 

V_spati Protiuetion in Jammu 
and Kashmir 

6331. PROF. SAIFUDDIN SOZ· 
W ill the Minist er of FOOD AND 
CIVIL SUPPLIES be pl.;ased to st':lte : 

(a) whether any private parties! 
individuals have been allowed to 
produce vanaspati in Jammu; and 

(b) whether pressure from Kashmir 
valle) have ~ome for ward to set up 
o .. ~e or more units in Kashmir ? 

THE Mn41STER. OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH)· (a) Two private parties are 
prod\lcina vaoaspati in Jammu. 

(b) A few persons from Kashmir 
valley have applIed to set up vanaspati 
unit in Kashmir. The cases have been 
prima lode rejected as .dequate capa. 
city is available in Jammu & Kashmir. 

Cllmbersome Process for Export of 
Processed Fruits 

6332. SHRI ANANDA PATHAK 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be plea~ed to state: 

(a) whether dealers :n processed 
fruits have to get approval by the 
Fruit Produ",t Order authorities three 
times before exporting such products, 
firstly the facto! y has to be licensed by 
them, second:y continuous inspection 
while pj oductJOT1 is going on for export 
and thirdly befoi e shIpment: and 

(b) if so, the reasons therefor? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIE~ (RAO BIRENDRA 
SINGH): (a) and (b): Exporters of 
fruit products have to take a quality 
certificate under the Export (Quality 
Contl 01 and In~pection) Act, 1963 
befm e eXT 01 ting any consignment. 
Whether lhe qual ity certIficate is given 
on the basis of contmuous jnspection 
while the items are m production or 
othe J~ ise, no further certific~tion for 
quality is required so long as the 
quality certIficate already issueo is 
valid. In add ilion, fI uit products 
meant for export are required to be 
processed and packed only by a person 
ho:ding a licence under the Fruit 
Products Order, 1955. These requ ire-
ments are jntended to ensure that the 
ploducts export ed 01 e of standaId 
quality. 

Recruitment to Asstt. Mallager 
(Eng.) Posts in F.e.I. 

6333. DR. V. VENKATESH : Win 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleast!d to state: 

(a) whether the Zonal Office 
(North) of Food Corporation of lll(lia 
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bas filled in two posts of Ass t. Manager 
(Eng.) reserved for SC/ST communities 
by the general candidates in 1984 : 

(b) if so, whether these posts were 
got deresel ved by the competent 
authority as per the rut es and the 
prior consent of the Liaison Offi-cer 
was obtained ~ 

(c) if not, tbe totaJ number of 
posts of Asstt. Manager (Engineering) 
filled by promotion in 1984 and the 
number of SC/ST cand idat es therein ~ 
and 

(d) what action is pr oposed against 
the defaulting office! s for violating 
Government of India di 'ectives in this 
particular case '? 

THE MINISTER OF FOOD AND 
CIVIl SUPPLIES (RAO BIRE'NDRA 
SINGH) : (:1) to (c) : One post of 
Asstt. Manager (Mechanical) being the 
only vacancy falling On the roster a~ 

reserved point was tl ea. ed as unre-
served as per instI uctions ot the 
Oovernment and filled by a general 
candidate by Food Co. pOTation of 
Ind ;a. This VL caney will be calTied 
forwa rd up' 0 three p: ornol ion years 
for being filled by SC/ST candidate as 
per lDstluctions in the matter. The 
other post of Asst 1. Manager (Elec-
trical) reseJ ved for SC as per quota 
was filled by SC candidate. 

(d) Does not arise. 

Operation Flood I and II in St~ tes 
by Apex Cooperative Bodies 

6334. SHRI p. PENCHAILIAH: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether National Dairy Deve-
lopment Board operat es Operation 
Flood I~& n PJoje~js :hrough Apex 
cooperative bodie,:, in each State; 

(b) whether this condition has been 
wllive" in case of Gujar at only ; and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE IN 
TIre DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CUANDU. 
LAL CHANORAKAR): (~ The 
National Dairy Development Board 
assists State Cooperative Dairy Fede-
rations in implementation of Operation 
Flood Programme. 

(b) No, Sir. 

(c) Does not arise. 

Provision of Room for Adults 

6335. SHRI SH~NTARAM NAIK: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) wheth~r Government h~ve any 
objective of providing one room per 
adult citizen of India by 2000 AD; 
and 

(b) if not, would Gov.ernment 
consid:r preparing a schem'e to achieve 
such an objective? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDU L GHA-
FOOR) : (a) No, Sir. 

(b) Such scheme as may be nece-
ssary and practicable will be reflected 
in the 7th Five Year Plan and subse-
quent plans. The 7th Five Year Plan 
is under formul ation. 

States Co\ered by Save Grain 
Campaign 

6336. SHRI 
DIGAL: Will the 
FOOD AND CIVIL 
pleased to state: 

RADHAKANTA 
Minister of 

SUPPLIES be 

(a) the ~ear of launching of "Save 
Grain Campaign" io the country;. 

(b) the number of States ·so Mr 
covered under the scheme ; and 




